SCHEDULE 11
FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
NATH MOTORS PRIVATE LIMITED

S.No Particulars Details
1. | Name of corporate debtor NATH MOTORS PRIVATE LIMITED
5 Date of incorporation of corporate 05/02,/2003
debtor
3. Author'ity under which f:orporate RoC-Delhi
debtor is incorporated/registered
Corporate Identity No./Limited
4. | Liability Identification No. of | U34300DL2003PTC118816
corporate debtor
Registered office:
Address of the registered office and 1187(7 Nai Walla, Karol Bagh, New
5. | principal office (if any) of corporate Delhi-110005.
Other Address:
debtor Industrial Plot No. 1808 in Industrial
Estate, Phase V, Raj Sonepat, Haryana
6. Date 0.f closure of Insolvency May 23t , 2022
Resolution Process
- Liquidation commencement date of 24 May, 2022
corporate debtor
Name and registration number of | Mr. Anil Goel
8. | the insolvency professional acting | IBBI/IPA-001/IP-P00118/2017-
as liquidator 2018/10253
AAA Insolvency Professionals LLP
Address and e-mail of the E-10A, Kailash Colony, Greater
9. | liquidator, as registered with the Kailash-1, New Delhi 110048
Board Email Address registered with IBBI:
anilgoel@aaainsolvency.com
AAA Insolvency Professionals LLP
E-10A, Kailash Colony, Greater
10 Address and e-mail to be used for Kailash-1, New Delhi 110048

correspondence with the liquidator

Email Address for Communication:

nath.motors@aaainsolvency.com

anilgoel@aaainsolvency.com



mailto:anilgoel@aaainsolvency.com
mailto:nath.motors@aaainsolvency.com
mailto:anilgoel@aaainsolvency.com

11. | Last date for submission of claims | 01st July, 2022

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench
has ordered the commencement of liquidation of the Nath Motors Private Limited
on 24t May, 2022. After the pronouncement of order, certain clarifications were
sought with reference to appointment of Liquidator and accordingly, the Hon’ble
tribunal vide order dated 27/05/2022, appointed the undersigned as the Liquidator.
The copy of the said order was received by the liquidator on 01/06/2022.

The stakeholders of Nath Motors Private Limited are hereby called upon to submit
a proof of their claims or update their claims submitted during Liquidation, on or
before 01st July, 2022, to the liquidator at the address mentioned against item No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by

electronic means.

The prescribed forms may be downloaded from the following link:
http://ibbi.gov.in/downloadform.html

Submission of false or misleading proof of claims shall attract penalties.

Anil Goel

Liquidator

Date: 1st June, 2022 Reg No. IBBI/IPA-001/1P-P00118/2017-2018 /10253
Place: New Delhi In the matter of Nath Motors Pvt. Ltd.



http://ibbi.gov.in/downloadform.html
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ﬁKarnataka Bank

Your Faimly Bank, Across India.

Haad Office.Mangaluru - 575 002

Managemant Branch |

CIN : LB5110KA1924PLCO01128
Phanel Fax : 011

Mew Delhl-110060.

APPENDIX IV [See rule 8(1)]
POSSESSION NOTICE (For Immovable Property)

Whareas, undersignad being the Authorised Officer of KARMATAKA BAMK
L||"¢"||TF_L1. under Zscuritigation and Reconatruclion of Financad Asgals and
Enlorcamant of Securily Inberest [Actl], 200254 of 2002} and in exercise of

werr wrafae: dleng, 1501, qurﬁ-llrar, o
H. 0. LOKMANGAL, 1501 SHIVAJINAGAR, PUNE-411005

Joy Tower, 2“ Floor, 1/1A Block
Phase -2 Industrial Area, Sector-62,

&5 3TE HERTL

Bank of "hl.-.h.:.nlal'llr.i

Eaiﬂﬂa:r: ﬂiﬁiﬁﬁ

NOIDA Zonal office,

MNoida -201301

m STATE BANK OF INDIA

POSSESSION NOTICE (For Movable/immaovable Property) [Under Rules 8(1)]

Whereas, the undarsigned being the Authonzed Officer of the State Bank of Indla under the Securtisation and
Reconstrection ol Fmancial Assetz and Enforcemsnt of securily Interest Act, 2002 (Act Mo, 54 of 2002} and in
gxercise of powers conferred under seclion 13012) resd with Bube 3 of Securly Interes! [Enfarcemaent) Rules,
2002, issued a demand nofice calling wpon the borrower as given below to repay the amount manfioned balow
within 60 daya from the receipt of the said notice. The borrower hawing friled to repay the armount, notice ia
mereby given to the borrower and the pubic in general thal the undersigned has taken Symbelicl Physieal
Possession of the propery described below inexercise of powers conferred on himfher ender section 1304) of
the =aid Act read with Rule B of the sasd rules as per the dela#s is given below. The boerrower’s attention is
imvited to provistons of sub-section (8) of section 13 of the Act, inrespect of time avallable, to redeam the
secured assels. The bormower in panticular and e public n general 15 hereby cautioned not 10 deal wilh the

Retail : Central Proce

sing Coentre,
2ndd F i

Garh Road, Mearut (U.P.)

powers conferred under Seciion 13 (12) read with [rule 3] of the Security Inberest
{Enforcemsnt} Rubss, 2002 msued demand notics dated 27.08.2021 calling
upon the borowen' morgagorn’ guarantors: (1)Mis Pawan Trading
represented by s Proprietor, Mr. Badri Aggarwal Slo Mr. Gopiram
Mahadev Aggarwal, addressed at: WZ-12, Nasirpur Road, Near Sai Baba
Mandir, New Delhi- 110075, also atz Old Plot Mo, - 8C, New No. B1M132,
Ground Floor, Block-A, Bharat Vihar Kakrola, Mew Delhi- 110075,
(2)Mra. Kalpana Aggarwal WWe Mr. Badri Aggareal addressed at- D0A LIG
Flat Ma, 355, Ground Floor, Om Apasimaenls, Pockel-2, Sector- 14, Dwarka
MNaw Delhi-110075, to repay the amount mentionad in the nolice being
Rs.82, 74,742 7T 5[Rupees Eighty Two Lakhs Seventy Four Thousand Seven
Hundred Forty Two and Seventy Five Paisa Only] under Owerdralt Ale
Mo 551 TOARDD0ZZ0T adang wilh Tukune inderest rom 31072021 within 60
days from the date of receipt of tha saed notice

The last date for submission of RFP is
15 June 2022 by 1500 hrs

. X . properties, and any dealings with the propady will be subject 1o the charge of State Bank of Indla, for the
Email: sec_noi@mahabank.co.in amount datailed below and interest togather with expensas thanson.
Bank Of Maharashtra, Noida Zone - Name of the Description of the !E:TL‘;:L Date of [ Outstanding
A Possession
Intends to AMC / new supply of CCTv | || BerroweriGuarantar Froparty Notice | Notice | moun
SYSTEM, BURGLAR ALARM 1 ':5!1" Dushyant All the pari and parcel of Plol23 02 20279 01.06.2022] Rs.
SYSTEM, FIRE ALARM SYSTEM & B o e s
1 y _Bﬂjpal Singh, 550/A, Vihar, ) Fahta Hoad, Meeruf, | +interest +
FIRE EXTINGUISHERS . For details \Gagan Vihar, Near I'I'IE;IEU”H!;I anga Eg-?':' 51?:-'6"3 meter | Other charges
; b | : or 75 square yards in the name fro
Including RFP please visit Banks |Park, Rohta Road, |55, bt umar Sio Sha E-run‘;:l o
Website www.bankofmaharashtra.in [Meerut Singh, Bounded: On the East by 29

feet - 1 nch, after Plot Mo, 133 & 134, On the YWest by: 30 faet - § inch, after Flot
Mo, 200 of Shi Satigh Kumar, On he Morth by: 232 1eat - 3 nch, after Flol No.4839,
O v Soasth by 22 Teet - 8 inch, aller 26 feed wide road

Tha borrowers, mortgagors and the guarantors heving faded to rapay the
amount, notice |5 kereby given 1o the borrowers, martgagoss, guarantorns and
the public in general hat the undersigned has taken the Pozsession of the
property described herein below in exerciss of the powers conferred on him
under Sub-Section (4) of Section 13 of Act read with Rule 8 and % of the
Securily Interest Enforcement, Rules 200E an this e 3 May of the year
2022,
The borrowers, the mortgagors and the guaranlors in particular and the pulbc in
general B hereby caulionad not fo deal with the properly menbioned henein
Belony andd any dealings with the property will be subject 1o the charge of
Karnataka Bank Limited, Dwarka Branch-Mew Delhi for an amount of
Rs. 03,52 372 T5[Rupees Minety Three lakhs Fifty Two Thousand Three
Hundred Seventy Twe and Seventy Five Palsa Only] under Owverdraft Ade
Mo, 55170 ABDD0 2201 alang wilh felure inleses] fram 01.05.2022, Plus cosls,
IThe Bormower's aliention is invited to provisions of Sub-Saeclion (8) of Section
13 ofthe Act, in respact of tima evalable to redsem the securad assats. ]
DESCRIPTION OF THE IMMOWVAELE PROPERTY :

All thal piece & parcel of Residendial property freshold DD bl up LIG Flat
Mo 355 Ground Floor, Om Apanments, measuring 50050 1%, Pockel=2, Sacior.
14, Phase-l, Dwarka, Mew Delhi (commaon collateral securily Tor Hausing Lo
{PETL/ET ) af ks, Kalpana Agogaraal )

Boundarias:

East : Other's Flat
Neorth @ Flaino, 356
Place: Mew Dealhi
Date: 31.05.2022

West : Entry Lans
South : S1airs & then Flat no. 354
For Karnataka Bank Litd
Chiaf Manager & Authorised Officar

L¥ridiney BHaarvN

e il

oo dw ()

b o BT
Union Bank of India
(A Govt.of india Undertaking)
S-24 GREEN PARK(Extension), AUROBINDO MARG GREEN PARK BRANCH:110016
Tel No.011- 46081460, 46081461
POSSESSION NOTICE
{RULE 8(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002}
(For immovable property)
WHEREAS The undersigned being the Authorized Officer of Union Bank of India under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (Act 54 of 2002) and in exercise of powers conferred under Section 13 (12) of the Act read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice dated
07.03.2022 calling upon the borrower M/S P R Fasteners Pvt. Ltd to repay the amount mentioned
in the notice being to pay asumofRs.14,18,74,038.19/-(Rupees Fourteen crore eighteen lakhs
seventy-four thousand thirty-eight and nineteen paise only) with subsequent interest as per the
agreement(s) within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred under Section 13 (4) of the said Act read with rule 8 of the
Security Interest (Enforcement) Rules, 2002 on this the 30th day of MAY 2022
The Borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Union Bank of India for
an amount to pay Rs.14,18,74,038.19/- (Rupees Fourteen crore eighteen lakhs seventy-four
thousand thirty-eight and nineteen paise only) with subsequentinterest as per the agreement(s).
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
Against hypothecation of NA and /or against Mortgage of the properties detailed under:
Assets with area and address etc...]

Name of the Owner Description of property

Mr. Sanjay Verma s/o Late Shri
Harihar Prasad Verma and Mr.
Vijendra Verma s/o Late Shri
Harihar Prasad Verma

Land &Building on KhasraNo-/0///6329, Knhevat
No.3495/4863 kilano.219, 219/4, Vaka Siwana, Mauza Gurgaon,
Tekchand colony, Daulatabad Road, Rajendra Park, Gurgaon
(Industrial Land),admeasuring 901 Sq Yds. [Free Hold]

M/s P.R. Fastenes Pvt Ltd. Land & Building at Khewat No. 3878/3504, Khata No. 5299,
Khasra No. 4667/218, (0-14-0),7 Biswa Siwana Mauja,Shivana
Surat nagar, Mauza Gurgaon, Tehsil &Distt. Gurgaon -122001,

Haryanaadmeasuring 1059 Sq Yards

Owner: Mr. Sanjay Verma s/o
Late Shri Harihar Prasad Verma
and Mr. Vijendra Verma s/o
Late ShriHarihar Prasad Verma

Land & Building situated on Plot No./39, Sector 23-23 A, DLF,
Regency Park 2, Gurgaon, Haryana

2 |Shri Anil Kumar S/o
|Shri Aman Kumar,
|E-146, Shradha Puri,

|Phase-2, Meerut
| meter,

Al the part and parcel of ofiaq.p2 2022 ﬂ'l.l]ﬁ.iﬂiﬂ Rs.
Fezidential House Ho.E-146, 3.30,019.00
rreaguning area 35,93 square meder, l + interest +
tolal Budl up arsa 7142 square [ Other charges
situated at Shradha Puri {rcam
Fhaze-2, Maarut in the name of Shri | 29 02 2022

Anil Eummar Bounded: On the East

by: House Mo E-138, On the West by:
Mo E-145, On the South by: House Mo E-147

% madar wida road, On the Morh by: Howsa

3 |Smt. Rinku Devi Wio
|Sri, Parmashwar
(Prasad and Sri
Parmeshwar Prasad
|5/ 3r Ram Vriksa
‘Prss.ud 168,
Ehwpuram. Mohkam
Pur (Khazra Na,

"I 712}, Dielhi Road,
Mearul

Al the part and parcel of Residential
Plot, part of plot bearing Mo 28,
Khasra Mo, 13001, measuring area
AT.BE square melers,
Mohkampur, Pargana and Tehsil
Meerut i the name of Smit. Rinku
Devi and S Parmeshwar Prassd.

Bounded: Onthe East by: 11 feet and 6 Inch/Raasts 256t On the Wast by 15 feel
and 4 inchvREermaining gart of Flal Mo, 29, Onthe Norh By 30 feet and 6 inchiPlol
Mo 28, Onthe South by: 30 feet and 3inchiGali 12 7o wide

Rs.
T.27,179.00
+ interest +
| Other charges

freamy
| 07022022

07.02.2022| 01.06.2022

village

STATE BANK OF INDIA

RACPC CUM SARC SCO 98
(1st & 2Znd Floor) SEC-16 Market Faridabad - 121002 Tel : 0129
Fax :0129-2289222 Email : 5B1.11526@SBI.CO.IN

POSSESSION NOTICE
lUnder Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas the undersigned being the Authorized Officer of the State Bank of India under Securifization and
Reconstruction of Financial Assets and Enforcement of Security Intersst Act, 2002 (Mo 3 of 2002) and in exercise
of powers confered under section 13{12) read with Rule 3 of the Secunty Interest (Enforcemeant) Rules, 2002
issued a demand notice dated 03.03.2022 calling upon the borrower, Mr. Mohan Slo, Sh. Kanshi Ram and Sh.
Madan Pal 5/0 5h. Kanshi Ram, Vill Syaroli, Teh. Hathin, Palwal, 121103 (Haryana) and the following
Borowers/Guarantors: Mr.Jila Singh 50 Sh. Suku Singh, Vill Syaroli, Teh. Hathin, Palwal. 121103(Haryana)
(hereinaftar the borrower and guarantors are colleclively referred to as the the Borrowers™) to repay the amount
mentionad in the nolice being Rs. 166083, 00( Rupess One Lakhs Sixly Six Thousand Ninaty Three Only)+ Fubure
interest at the contractual rate woe F03.03 2022 within 60 days from the date of receipt of the said notice and futers
interestat the contractual rata on the aforesaid amount together with incidental expenses, costs, charges, etc.

& borrowers having failed to repay the amount vide acct no 65049215655, notice is heraby given fo the|
borrowers and the public in general that the undersigned has taken possession of the properly described herein
below in exercise of powers conferred on him under sub- section 4 of section 13 of Act read with rule & of the
aecurity Interest Enforcement Rules, 2002 onthis the 26th day OF May, 2022

The borrower/guarantor in particelar and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of the Siate Bank of India for an amount being
Rs.1,66,093.00 [Rupees One Lakhs Sixty Six Thousand Ninety Three Only)+ Future interest at the
confractus! rate woe.f 03.03.2022and future interest at the contractual rate on the aforesaid amount together with
incidental expenses, costs, charges, ele. thereon

The borrower's attention is imited 1o the recantly amended provisions of sub-section (8) of section 13 of the Act
wheraunder you can tender the entire amount of outstanding dues together with all costs, charges and expenses
incurred by the Bank ondy till the date of publication of the notice for sale of the sacured asset(s) by public auction,
by inviting guotations, tender from public or by private treaty.
putstanding dues together with the costs, charges and expenses incumed by the Bank is not iendered before
publication of notice for sale of the secured azsets by public aucton, by invitng quotalions, tender from public or by
private treaty, vou may not be enbiled to redeem the secured asseils).

Pleaze also note that if the anfire amount of]

DESCRIPTION OF THE IMMOVABLE PROPERTIES:

All That Part And Parce! Of Property BeanngProperty Beanng H.no Khatoni Mo 272, Rect Mo 183(0-18), Village
Sayrali, Teh, Hathin, Dist Palwal, Sale Deed Mo 1439 Dated 04-07-06 In The Name Of Mohan And Madan Pal..

Date: 02.06.2022

Date : 01.06.2022

Place: Fardabsad

Authorised Officer

Authorized Officer
State Bank of India
RACPC CUM SARC( SCO98)

PAWANSUT HOLDINGS LIMITED
CIM: LeSS29DLT1984PLEDT 9506
Registered Office: 415, USHA KIRAN BUILDING, COMMERCIAL COMPLEX,
AZADPUR DELHI-110:033
Email id: pawansutholdingsitd @gmail.com,
Website: www. pawansutheldings.com, Ph no: 011-276763599

STATEMEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER/ YEAR ENDED

15T MARCH, 2022
{Rs. in Lakhs)
For quarter | Year Ended | FOT Quarter
5 ended ended
Mo. | Particulars 31-03-2022 | 31032022 | 34 o3 2021
| | AUDITED | AUDITED | AUDITED
1 _iT-::-r.'ll Incoms frasm operationg I 4 87 1621 a.0F
2 | Met Profit for the penod [afore  Tax, | D0 =007 -2 44
Exceptional and/or Extraordinary items)
1. | Met Profit tor the period betore tax [atter [ -0.07 2244
_______ tkEEPtIDI'I.:' ar.d-f-:r Ext rEIDII'J_!EEIL:.-JIE'I'IEL_|_I_U____._ — ]
4. | Net Profit for the perod after tax |after [0 -0.07 2
Exceptional andfor Extraordinary items)
3 | Equity 5 Share are Capital 112139 1131.3% 111139
6 | Reserves l,E‘I":'I.-"dII'Ig Revaluation Reser -.-E-J 92305 423 -3'5 92312
(&% shosen o the Sudiled Balanoe Shast ol
the prewious year)
7. | Earmings Per Share (of Rs, 10/- each) {for
continuing and discontinued operataons) |
-Barsic oo | ond .00
Dilyted 000 | 0.00 .00

Motes :

1. The above result was taken on recard by the Board of Directoss in the meesting held on
J0Rh Mlay AL
2. The abowe is an extract of the detailed format of Quarterdy Financal Resutts fillad with
the Stock Exchange under Regulations 33 of the SEBI (Listing Oaligations and Disclosure
Reguirements) Regulations, 2075
3. The full format of the Cuarterly Fimancial Results are available on the Stock Exhange
website (wwnw bseindia,com) and Company's website (wanw, pawansutholdings.com)
ON BEHALF OF THE BOARD
OF DIRECTORS
For Pawansut Holdings Limited
Sd/-
{Ram Kishore Bansal
Managing Diractor
DIM:05195812

Place : Dalhi
Date : 30.05,2022

FORBES & COMPANY LIMITED
CIN: L17110MH1919PLCO00628

I

Regd.
FﬂHEEE Tel. Moo +81-22-81358300 » Fax: +91-22-51358900
Website: www forbes.coin = Email; invastor. redations & farbes.coun

CORRIGENDUM

This has reference to the publication of the audited standalone
and consolidated financial results for the quarter and year
ended March 31, 2022 in the Financial Express and Mumbai
Lakshadeep dated June 1, 2022. The following Note 3 has not
been inadvertently published in the newspapers. The same is
reproduced below,

“Mote 3. The Report of the Statutory Auditors on the
Consclidated Financial Statements for the year ended March
31, 2022 contains modified opinion on two of the overseas
subsidiaries of the Company wherain the Management of thesa
two entities were unable to provide certain information to the
auditors of those entities due to issues with the system
integration.

The Company's Management is of the opinion that due to
scale of operations of the said entities, the impact on the
consolidated financial statements would be insignificant, if
any. As per the understanding of Statutory Auditors, the impact
of the same is indeterminable.”

The Statement of Impact of Audit Qualification submitted to
B5E Ltd,, along-with Annual Audited Financial Results is
available on the website of BSE Limited at www.bseindia.com
and the Company’s website at www.forbes.co.in

For Forbes & Company Limited
Pankaj] Khattar
Head Legal & Company Secretary

Mumbai, June 1, 2022

Office: Forbes' Bulding, Charanjit Ral Marg, Fort, Murmbsai - $00 001,

g Defence Colony Branch
F Block

POSSESSION NOTICE (For Immovable property only)

| [As per Appendix IV read with rule B(1) of the Security Interest {Enforcement) Rules, 2002}
| Whereas, the undersigned being the authorized officer of the BANK OF BARODA unider
|the Securifization and Reconsfruction of Financial Asseis and Enforcement of Security

| InterestAct, 2002 (Act 3 of 2002) and in exercise of powers conferred under Section 13(12)
Ireau with rute 3 of the Securily Interest (Enforcement) Rules, 2002 issued a demand nolice
p’.Ealan 05-04-2021 cafing upon the borrower Mrs. Meena Wio Mr. |drish Khan and Mr.
| Idrish Khan (Borrower and Co Borrower) Ri/o House No. D 314 Second Floos, Near Taj
| Apartment, Jaitpur Extn, Part-Il, Delhi- 110044 1o repay the amount mentioned in the notice
:mng Rs. 5,99,913.93 (Rs Five Lac Ninety Nine Thousand Nine Hundred and Thirteen
|am:| Paise Ninety Three Only) and Future Interest and other charges within 60 days

| from-the daie of receipt of the said notice
| The borrowers having faded to repay the amount, nofice is heseby given to the borrower
{and the public in general that the undersigned has taken possession of the property
:i-ﬁescribed herein below in exercise of powers conferred on ham § har under Sechion 13(4) of
| the saed Act resd with ruls 8 of the said rutes on this 01st day of June of the year 2022
| The borrower! Guarantor’ Morigagor in particular and the public in general is hereby
| cautioned not to deal with the property and any dealings with the property will subject fo the
| charge of the Bank of Baroda for an amount of Rs. 5,99,913.93 (Rs Five Lac Ninety Nine
| Thousand Nine Hundred and Thirteen and Paise Ninety Three Only) + Future
! Interest and other charges with further interast thereon at the contractual rate plus
| costs, charges and expenses till date of payment.
| The boerower's attention is invited o provision of sub - section (8) of section 13 of the Act,
| in respectof bme available, to redeem the secured assels

Description of the Immovable Property

Property situated on Plot measuring 50 sq yards i.e, 41.80 sq mtr in
'Khasra No .90 Village Surajpur Pargana Dadri Tehsil and District Gautam
 Budh Nagar Uttar Pradesh

i Date : 01-06-2022, Place : New Delhi Authorized Officer, Bank of Baroda

DELTA LEASING AND FINANCE LMITED
CIN :LeT120DL1983PLCOT 69490
Registered Office: 55, F.I.E., Patparganj Industrial Area,Delhi-110092

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED

UTTARANCHAL LEASING LIMITED
CIN: L65920DL1984PLC018830
Regd. Off: D-5/105, F/F, Laxmi Nagar, Delhi - 110092
Email ID: uttaranchalleasingltd@gmail.com Website: www.uttaranchalleasing.in

STATEMENT OF STANDALONE AND CONSOLIDATED AUDITED FINANCIAL RESULTS
FOR THE QUARTER & YEAR ENDED 31 MARCH 2022

(Rupees in Lakh

Yours faithtully, 3% MARCH, 2022
(Santosh Kumar) (Rs. in Lakhs)
Asst.General Manager & Authorized Officer Current | ot Vear| FrEvious
Date: 30.05.2022 Union Bank of India G guarter Ended year quarter
Place: New Delhi, Green Park ; Particulars ended o ended
Green Park N. 31-03-2022 | 31032022 | 34 03 2021
Audited fudited Audited
1 | Total Income from cperations 432 1587 &59
PUBLIc ANNOU NCEMENT 2 Mt Fri.lrill fni‘-l the PEr \'_'IL'! [L'E"I\'_'-\.'E Iﬂ:‘. -1 16 =005 -0 10
Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations SIS N LA nyna tore)
U U U U
' 3 | Wet Profit for the penod. befone tan (atber L6 005 010
FOR THE ATTENTION OF THE STAKEHOLDERS OF NATH MOTORS PRIVATE LIMITED Exceptional and/or Extraordinary items)
ﬁ' Particulars Details 4 | Met Prefit for the period after tax {after 16 005 010
o txcephonal andfor Extraordineny iherms)
2 |Date of mcorporatlon of corporate 05/02/2003 G | Beserves [axcluding Revaluation Reserve] oT1.7E 971.78 gri.a3
debtor {as shown In the Audited Balance Sheet of
J |Authority under which corporate RoC-Delhi __|the pravious year) "
debtor is incorporated/ registered 7 | Eamis wys Per Share (of RS 10/- each) (for
4 [Corporate Idenfity No./Limited continusing and discontimsed operations)
Liability Identification No. of corpo-|U34300DL2003PTC118816 -Basic 000 0,00 [0
rate debtor -Diluted 0,00 .00 (.00
5 |Address of the registered office and|Registered Otice: 116//7 Nai Walla, Karol MOTE:

Bagh, New Delhi-110005.
Other Address: Industrial Plot No.1808 in
Industrial Estate, Phase V, Raj Sonepat, Haryana

principal office (if any) of corporate
debtor

6 |Date of closure of Insolvency

Resolution Process May 23rd, 2022

24th May, 2022 (Clarifications were sought
with respect to the appointment of the
Liquidator and an order was passed by the
Hon'ble NCLT, on 27/05/2022 appointing the
undersigned as the Liquidator and the order
was received by the Liquidator on 01/06/2022)

7 |Liquidation commencement date of
corporate debtor

8 |Name and registration number of the
insolvency professional acting as lig-
uidator

Mr. Anil Goel
IBBI/IPA-001/IP-P00118/2017-2018/10253

AAA Insolvency Professionals LLP, E-10A,
Kailash Colony, Greater Kailash-1, New Delhi-
110048. Email Address registered with IBBI:
anilgoel@aaainsolvency.com

9 |Address and e-mail of the liquidator,
as registered with the Board

10 AAA Insolvency Professionals LLP, E-10A,
Kailash Colony, Greater Kailash-1, New Delhi-
110048. Email Address for Communication:
nath.motors@aaainsolvency.com,

anilgoel@aaainsolvency.com

Address and e-mail to be used for
correspondence with the liquidator

11 |Last date for submission of claims | 01st July, 2022

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench
has ordered the commencement of liquidation of the Nath Motors Private Limited on
24th May, 2022. After the pronouncement of order, certain clarifications were sought
with reference to appointment of Liquidator and accordingly, the Hon'ble tribunal vide
order dated 27/05/2022, appointed the undersigned as the Liquidator. The copy of the
said order was received by the liquidator on 01/06/2022.

The stakeholders of Nath Motors Private Limitedare hereby called upon to submit a
proof of their claims orupdate their claims submitted during Liquidation, on or before
01st July, 2022, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

The prescribed forms may be downloaded from the following link:
http:/libbi.gov.in/downloadform.html
Submission of false or misleading proof of claims shall attract penalties.
Anil Goel
Liquidator

Date: 1st June, 2022
Place: New Delhi

Reg No. IBBI/IPA-001/IP-P00118/2017-2018/10253
In the matter of Nath Motors Pvt. Ltd.

IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

fi-nanci“. ep. .in

Ith day of May, 2022

Recuarements) Regulations, 2015

Place: Delhi.
Date: 30.05.2022

1. The abowe result was taken on record by the Baard of Directors in the mesting held on

2. Thee above is an axtract of the detaibed format of Quartedy Financial Besults hlled with
the Stock Exchange under Regulations 33 of the SEBI (Listing Obligaticns and Discloswre

3. The full format of the Quarterly Audited Financial Results are availabde on the Stock
Exhange wehsite [wew, bsaindia com) and Company's website enww, delttaleasing.in)

For and on behalf of the Board of

Directors

DELTA LEASIMG B FIMAMCE LIMITED

Sely-
{Renu Jindal)

Managing Director

D 01843439
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——JOURNALISM OF COURALE ——

S. Particulars Quarter Quarter | Year ended Year Quarter Year Year
No. ended ended on Ended Ended Ended Ended
31.03.2022| 31.12.2021| 31.03.2022| 31.03.2021| 31.03.2022| 31.03.2022, 31.03.2021
(Audited) | (Unaudited) (Audited) | (Audited)| (Audited)| (Audited) (Audited)
STANDALONE CONSOLIDATED
1 | Total Income from Operations (net) -16.91 27.98 65.45 151.08 -24.71 57.65 147.19
2 | Profit/(Loss)before Extra Ordinary items and tax -3.18 3.64 5.08 38.45 -11.13 -3.1 29.41
3 | Net Profit/(Loss) after Tax -2.51 2.69 3.6 28.29 -10.52 -4.58 19.22
4 | Paid up equity share capital (Face value Rs. 10/- 140 140 14( 14( 14( 14( 14(
per share)
5 | Reserves (excluding Revaluation Reserve as shown 138.91 138.91 138.91 111.44 120.16 120.16 101.76
in the Balance Sheet of Previous year)
6 | Basic and diluted earning per share (in Rs.) -0.18 0.19 0.26 2.02 -0.75 -0.33 1.31

website at www.uttaranchalleasing.in.

Date: 30.05.2022
Place: Delhi

Note: The above is an extract of the detailed format of Quarterly and Yearly Financial Results filed with the Stock Exchanges under Regulation 33 of SEB
(Listing Obligations and Disclosure Requirements) Regulations, 2015. The complete format of the Quarterly Financial Results is available on the Company's

For Uttaranchal Leasing Limited
Sd/-

(Neeraj Grover)

DIN: 07850783

(Director)

AUCTION CUM SALE BY INVITING TENDERS FROM PUBLIC

Fursuant to taking possession of the securaed asset (Mortgaged Property, i.e., Ground floor (Part) and Enfire First Floor of Property Mo, 16, Block-D-2,
Model Town-3, Delhi-110009, by the Authorized Officer of Capri Global Capital Limited {CGCL) under the Securitisation and Reconsiruction of
Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of amount due from borrower’s, expression of interestioffer is
invited from the public, offer can be given from any intendad purchaser to purchase the Movabla article find inside the aforementionad secured asset,
after checking the inventory of movable article which is with undersigned and also after inspecting the movable article in parson, The Movable aricle,
is in the physical possession of the undersigned, sale is being made on “AS ISWHERE 15 & AS IS WHAT IS & Whatever There is” Basis, particulars
of which are given below:-

1. M/s Friends Medicals & General |28-April-2021 Ground floor (Part) and | Re.1,00,000/- |Rs.10,000/- 18-Jun-2022

Store (“Borrower™) Entire First Floor of | Rupees One |(Rupees Ten Betwean

2. Shanti Gupta Rs.5,05,45,930/- (Rupees  |Property No. 16, Block- | Lac Only) Thousand 11 PMto 2 PM

1. Romal Gupta (Now deceased) |Five Crore Five Lakh Forty  |D-2, Model Town-3, Only)

2. Ashok Gupta [Co-Borrower) Five Thousand Mine Delhi-110009

LOAN ACCOUNT No. Hundred Thirty Only)

LNCGCDELTLO0O0004930

Detail of Movable tem to be Sold in Auction-

Sr Articlhe Oty Sr Article Gty ar Article ity Sr Article Oty
i | Air Conditioner | , 9 Iran Almira 2 17 Old Philips TV 1 25 | washing Machine | 2
2 Celling Fan 15 10 Geyser 2 18 wooden Chair 2 26 Oven 1
3 | Water Motor | 11| GymMachine | 1 19| Wooden Cupboard 2 27 | Kitchen Utensils
4 Bad 4 i2 Trade mile 1 20 Heat Pad Machine 1 i Gas Chula 1
5 Wooden Almira T 13 | Sewing Machine 1 21 | Wooden Compuber Table | 1 29 Chimney 1
& Chalr 6 14 Printer 1 22 Wooden Dinning Table i 30 R.D. 1
4 Computer Table F. 15 Monitor 1 23 Sofa 5 Seater 31 All Sorap
a8 Iron Tizor i 16 | Vacuum Cleaner 1 24 Refrigerator 2

accordingly be rejected
in the presence of the Authorised Officer.

costs, etc,, s due and payable till its realization,

office,

deemed necessary.

Branch office 3-B, Pusa Road, Karel Bagh, New Delhi-110005,
Place: Delhi Date:-02-Jun-2022

1. Date of inspection of the Movable article is 18-Jun-2022 betwaan 1100 hrs - 1400 hrs.
2. Last date of submission of sealed offers in the prescribed tender forms is 20=Jun=-2022 Gill 3 pm at the branch office 3-B, Pusa Road, Karol
Bagh, New Delhi-110005, Tenders that are not filled up or tenders received beyond last date will be considered as invalid tender and shall

3. Date of opening of the offers for Property is 21=Jun-2022 at the above mentioned branch office address at 1100 hrs the tender will be ocpened
4, Further interest will be charged as applicable, as per the Loan Agreement on the amount outstanding in the notice and incidental expenses,
5. The payments shall be payable through DD in favour of "Capri Global Capital Limited” payable at Mew Delhi

6. The notice iz hereby given to the Borrower and Guarantor, to remain present perzonally at the ime of sale and they can bring the intending
buvers/purchasers for purchasing tha movable article as described herein above, as per the particulars of Terms and Conditions of Sala.

7. The detail terms and conditions of the sale are incorporated in the prescribad tender form, Tender forms are available at the above branch

&. The movable article will be sold to the highest bidder. However, the undersigned reserves the absolute discretion to allow inter se bidding, if

8. Company is not responsible for any liabilities upon the property which is not in the knowladge of the company.
For further details, Contact Authorised Officer: Mr. Sushil Gupta @ 7400445137, E-mail ID: sushil.gupta@capriglobal.in.

Sdi- Authorised Officer Capri Global Capital Limited.

New Delhi
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